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been informed by the hon. Member
Shri Krishnacharya Joshi. That has
not been done,

BEEDI AND CIGAR LABOUR BILL®*

Shri A. K. Gopalan (Cannanore): I
beg to move for leave to introduce a
Bill to provide for regulating employ-
ment and work in the factories manu-
facturing Beedi and Cigar in India.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide for regulat-
ing employment and work in the
factories manufacturing Beedi and
Cigar in India.”

The motion was adopted.

Shri A. K. Gopalan: I introduce
the Bill

ANCIENT AND HISTORICAL MONU-
MENTS AND ARCHAEOLOGL-
CAL SITES AND REMAINS (DE-
CLARATION OF NATIONAL IM-
PORTANCE) AMENDMENT BILL
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tion of National Import-
ance) Amendment Bill
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